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Heard both the learned counsels
and read the show-cause k filed by 2ll
the respondents. It was brought to our

notice that in 0.A.No.708/93, & dixectmn@ﬂ
was made that the petitiorers therein ,/44)%

shall also be considered along with the
petitioners in the petition referred to
to this Contempt Petition @and disposed |
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of by @ common order. There was also a )' g"’“’ L“ % b; e &ﬁKF
limited stay opersting agiinst the ﬁf’i”ﬁg .- “f o ._%,ﬁ;&’
publication of the results till the | 7 ™ Qopebs - Feys
petitioners therein were interviewed. ﬂ;w ‘) fone % [f

It is also brought to our notice that | ‘ewn,

those petitioners were dalso interviewed ;ﬁm c-wl« § ‘; )

on 10.11.1994 and that the net result | @/ | '
is that all the contending petitioners 1 ?ﬂg/ ﬁ:-f},df?f*‘\
have now been interviewed and it only ’;" v
remdins that the result should be Mx k\x\r~t-£'

published. Certain difficulties were
expressed by the respondents’
in the matter of meking @ppointments
to the posts that are lying vécant. In
our view this Tribum@l 31so squarely

counsel

met that difficulty by leaving liberty |

to the petitioners to @ppro3ch this
Tribundl if they find any injustice in
the mdtter of appomtments. The hurdles

AN~ -\

'\“\'\_’,‘»\(\{u , S 2-C

\f\vo L\:QI\) w—d V&“;\g

Al Y R g weRks -
L ‘

- (B RS )\ SR K\(,\‘

'\?)‘\ @\

i \\;va' %\\ B s L\ UL

N
O™

L

BN “\M

=S &N\\

that came in the wdy of respondents
in the publication of the :i.nte_rviewaaQL
results are now removed and it is only
necessary that the result should be
published @s the same is piteeﬁ 7 and

pney more than @ year hds elapsed
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after the second bdtch of petitioners T uUAN

were interviewed.
" We, therefore, direct thdt within
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four weeks from the date of receipt of
a copy of this order the results shall
be published peremptorily without any
loss of time.

Contempt Proceeding 40/95 is
disposed of with the above direction.

Furnish copies of the arders to the
counsel appearing for both sides.

Original Application 124/95 is
also disposed of in terms of the Ve
order. :
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